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}' . ' The, Central Administrati ve Tribunal,

Patna, Patna Bench .

DA - 542/96

1,/ 8.11.96, | Shri Rajendra Nr. Simgh, the counsel for te applieant.

Heard learned counssl for the aplicant on admission

. ' matter. [ have gone through the records and on the
, ; _

strangth 06>Ehavsubqissiaws'm3de by the learnéd counsel

for the applicant I find it is a fit case to issue .
' ' - No. 2 - :
T ! : ~ directiohs upon the respondants/to dispose of his

: e
foi

, represantations vide Annexures 4/3 to A/5. It is submitt&d

— - by the learnhed counsel for the applicant that the

respondent No. 2 @Eﬁ*i§“§ﬁ2f9i€$§39931 Railuiy Manager

‘- is the cﬂhpatent authority to consider the grievances
\ .

_; of the applicant made in his representati on. According

f t§ the .learned coquel for the»sbplicant, the applicanf

wdg removed from service on the strengtﬁ of the judaement

of the Criminal Court by which he was convicted and

'( | ultimatély tha‘applicant.approached Eefore the Hon'ble

e | _ Highvtourt against the ordér of cohviction‘and sentences

; passad by the louwer 60urt and‘ultimAtaly he succeeded

f before the Hoﬁ‘b e High Court Eéﬁéégggféégaidsﬁip of -the
Hon'ble Hinh Court by judgement dated 29.9.95 (Annexure-2)
set aside the order of conviction passed by the Court
concerned and ;tfheld that nome of the charges could be

established against the applicant. Thersafter the

applicant made severdl representation as menti oned above

Contd,,..2/~-
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but a11 the'repnesentaticn remained'un%ttended by the

authorities congerned. i..
N .
2, . In view of thd aforssaid circjm§tances, I direct

NEEN . .

the respondent.No.-Z to disposse of thefreprasentatiaw of_‘_{

the- appllcdnt made before the authorltles v1de Annexure
A/3, A/4 and A/5 uithin 42 days from today with sdekan )
"A{m/a.%zz %%M e’"further ¥
and reasoned order. The raspondent’ No. 2 is alsgldlracted
" w
to pay dues if he is entitled according to law forthuwith .

foracid . | | . &

t? hls representati on are accepted by the respondent Ne., 2.

In view of the ‘matter I direct the applhcant to send

%copy of the application bearing No. 542/96 to the

respondant No. 2 within 7 days from today. Accordlnqu, 7

)

with the aforasaid dlractlons, the appllcatmn is disposed -
| _ ’

of. ) U PR
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